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OA Noi'1649/95
New Delhis this the 20 day of July,2000
HONYBLE MRS RGADIGE V ICE CHA IRMAN(A)e
HON®BLE MR.KULDIP SINGH, MEMBER(J)

Shri P,Singhal, ) .
Directorate General of Supplies & Disposals,
5, Parliament Street Jeevan Tara Building)
New Delhiml

2. Shri HiR.Sharma),
Directorate General of Supplies & Disposals,
5, Parliament Street), Jeevan Tara Building]

New Delhi =1 oe'esls s ssApp Licants,
(By Advocate: Shri K.CeSharma)
-!lem’|§ at

1. Union of India,
through the Secretary,
Department of Supply*'&
Ministry of Commercefy
Nirman Bhavan,

New Delhiml

2 Director General,
Supplies and Disposal,
5, Sansad Margly
New Delhifl

3. shri R.Karupp iah,
Dy.Director Quality Assurance’y

Bombay Circle,

Ayakar Bhavan Annexe’,

New Marine Lines,

Bombaﬁ oessesssess RO Sponcbl‘ﬂ'.s .

(By Advocate: Shri NiSiMehta)

-ORCER _
MriS.Riadige ,VC(A)s

In this OA filed on 24,8795, applicants had
sought the following reliefs

i) to quash impugned order dated 845,91
(Anne yure-A/1),

ii) to direct a review DPC to be convened to
consider applicants' case and that if
they are found fith they be promoted as
D%ppty Director of Inspector w.'el'f}
84592,

iii) to direct the grant to applicants of
all reliefs and benefits consequentisl
to the grant of reliefs prayed for in
(ii) abovel

iv) todgran‘t costs of this OA to applicants
an

S



-2- .

v) to pass such orders as may be deemed fit im
the interest of justicel

2% On 20,9795, MA No.22320/95 and No,2321/95 were
pressed by applicantsy

K ~ In MA No.2320/95 a prayer wss made for
amending the prayer portion of the OA which was
allowed by order dated 2009095 and applicants were
permitted to carry out the amendment that day itselfy
By that amendment a new relief bearimg No.(vi) was
added which reads thus
(vi) direct respondents to corwene a
DPC to consider promotions to the
post of DDI in the Office of
Respondent No.2 for the vacancies
existent in 1992in accordance with the
rules in existence at the time and to
therefore consider the applicamts!
case therefore as well¥y
4, In MA Nos2321/95 which was filed for
condonation of delay in filing the OA in respect of
reliefs contained in paras 8( i) and (ii) of the
OA, it was noted in order dated 209,95 that the
impugned order was dated 845791 while the OA was
filed in 1995, The prayer for condonation of delay
was rejected and respondents were called upon to
file reply only in respect of the reliefs contzined

in paras 8(ii), (iv), (v) and (vi) of the OAL

- P Respondents filed their reply on 27.,12.95,
and applicants their rejoinder on 29,2,96,
ry Thereupon applicants filed an addliaff idav it
on 16,4,99 contending that after filing of the OA
certain addléfacts had come to light in regard to the
availability of long term vacancies in 1991.92, 1992.03,
1993-94 and 1994=9§, against which applicants could
have been regularly promoted, but respondenmts with
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malafide intention did not promote them azgainst those
vacancies, and instead promoted them only in 1997

and that too on adhoc basisy

7 Respondents have filed reply on 4,11.2000 to
this addlJaff idavit and have pointed out that
applicants have by this addlilaff idavit sought to enlarce
the scope of the OA by bringing in the fresh issues

of vacancies, yearwise, determination of vacancies

and delay in holding DPCs which did not flow from the
main relief sought for in the OA which was on the
question of the applicability of reservation ordexrt

in promot ionfy!

8/’ Applicants have filed their rejoinder to
the aforesaid reply in which the respondents! averments
have been denied, and applicants' own contention

re iterated,

9! There is merit in respondents! submission
that by affidavit dated 16,499 the scope of the

OA has been sought to be much enlarged by bringing
in fresh issue of availability of yearwise vacancies,
correct calculation of the same and delay im holding
DPCs which did not flow from the main relie# prayed
for in the OA which had questioned the applicabil ity

of reservation order in promot ion

104 These fresh issues raise important que st ions
of law and fact and need to be covered by detailed
and self contained pleadings¥ They cannot be
adequately covered merely by addition/smendmente

to existing pleadingsf

115 Under the circumstance we uphold respondents?

submiss ion as contained in para 9 above and dispose
('\/
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of the OA after granting applicamts liberty to file =
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fresh OA in respect of the issues raised by them in
their addlflaff idavit dated 1654599/Vs ./ /.

k‘wb"t( 7‘;, / cha.
(KULDIP_ S INGH ( SeR«ADKGE )
MEMBER(J VICE CHAIRMAN(A)&
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